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The House reassembled after lunch at half 
past two of the clock, THE VICE-CHAIRMAN 
(SHRI AKBAR AIJ KHAN) in the Chair. 

THE VICE CHAIRMAN (SHRI AKBAR ALI 
KHAN) : Mr. Thomas, Deputy Minister of 
Agriculture, will place a statement on sugar 
on the Table of the House. 

STATEMENT    RE PROBLEMS    RE-
LATING TO SUGAR, GUR AND 

SUGARCANE 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FOOD AND AGRICULTURE 
(SHRI A. M. THOMAS): With your kind 
permission, Sir, I beg to place a statement on 
the Table of tie Sabha on problems relating to 
sugar, gur and sugarcane. [See Appendix 
XLV, Annexure No. 4]. 

THE TEXTILES COMMITTEE BILL, —
Continued 1963 

SHRI SURESH J. DESAI (Gujarat): Mr. 
Vicei Chairman, Sir, I welcome the Textiles 
Committee Bill which is before the House. I 
wish the Bill had been brought before the 
House much earlier. It is a simple Bill but a 
very important Bill. The Bill seeks to set up a 
Committee to enforce quality control over 
textile goods and textile machinery. It seeks to 
replace the old committee which was set up 
under the Cotton Textiles Fund Ordinance, 
1944. The old committee had only limited 
powers. Its jurisdiction extended cnly to cotton 
textile goods while the jurisdiction of the new 
Committee will extend to cotton, silk, wool, 
art silk and other fibres also. The old 
committee has been doing rather com-
mendable work. But the new Committee's 
functions are very wide, and it is very 
desirable that a Committee of the sort 
envisaged in the Bill is set up. 

Sir,      in      our       exports       cotton 
textiles    play    a     very    important 

part. Unfortunately, for the last few years 
cotton textile exports have been declining. Last 
year was rather a very bad year. On the whole 
our exports are coming up very well under the 
able guidance of our Minister of International 
Trade. Unfortunately, last year, that is,. 1962, 
the cotton textile exports declined to a very 
large extent. The actual exports last year were 
529.93 million metres, 8.9 per cent, lower than 
the exports in 1961 which were 581.98 million 
metres. The 1962 figure was the lowest figure 
in the last twelve years. Of course, this year 
things ere improving and We hope to export 
more this year. 

In 1962, that is, last year we exported only 
11.62 per cent, of our total cotton textile 
production. Sir, there are various reasons why 
our exports declined last year. For instance, as 
the hon. Minister said, a number of 
developing countries have come up with new 
textile mills. Naturally they would like to 
protect their own industry and would not 
allow imports into their country. 

Secondly, our textile manufacturers also 
have been less export-conscious than they 
should have been. They find out a number of 
excuses. The internal prices are quite high and 
it pays them always to sell their goods within 
the country rather than take risks of exporting 
goods to foreign countries. There have been 
some other factors also. In 1959 the monsoon 
was bad and the cotton production was also 
less than what it was expected to be. In 1960 
also the monsoon was bad and the cotton 
production was less than what was expected. 
Now, cotton forms something like 40 per cent, 
of the price of manufactured goods here. And 
when the cotton prices went up and we had to 
import cotton under the D.L.F. 480 scheme 
from America, na-naturally our prices shot 
high. And that is why we were at a disadvan-
tage in the export market 
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There are a number of other reasons also 

for our declining exports last year. Of course, 
as I said, this year's exports are coming up 
again. But last year the exports were bad. One 
of the reasons why our exports declined was 
th'at the quality of our goods that were 
exported was very inferior, and very often the 
quality does not conform to the quality which 
we invoice for. These things were pretty bad 
about a few years back. Things are improving 
now; we are improving the quality and the sort 
of thing which was going on, namely, 
exporting inferior quality goods than what 
was invoiced for, that is now being gradually 
remedied. Things are now earning up. But at 
the same time proper inspection and check on 
quality has been absolutely necessary. 

Sir, we are being gradually driven out of the 
export market by Japan, Hong Kong and other 
countries. We are at a disadvantage in two 
ways. Firstly, we cannot compete at the prices 
which they offer. Secondly, our quality is 
inferior compared to the quality of goods 
which Japan or Hong Kong exports. We have 
yet ot establish an image of Indian textile 
goods in the foreign countries so that the 
people may be prepared to pay even a higher 
price and go in for Indian goods. In fact, 
before the War, Japan had only the advantage 
of prices. But now, after the War, Japan has 
been very conscious of quality control. All 
goods that are exported from Japan must 
strictly conform to certain standard 
specifications which have' been laid down. 
Hong Kong also is doing the same thing. In 
fact, most of the countries which export textile 
goods and countries which export other 
goods—they all conform to certain standard 
specifications. In India, unfortunately, we have 
not been able to do so to any large extent. 
Now, to a certain extent we have also com-
menced doing that. So this particular Bill is a 
step in the right direction. It will go a long 
way in raising standards 

of specifications and in enforcing them so that 
our exports will be helped. 

Coming to the provisions of the Bill as such, 
there are only four important clauses in this 
Bill. Clause 3-deals with the formation of the 
Textile Committee. I wish it should have been 
mentioned in the Bill as to what is the 
minimum or the maximum strength of the 
Committee. It does not mention that. It only 
says that three Government officials will be 
there. The Chairman will be nominated by the 
Government. The Textile Commissioner will 
be the ex-officio Vice-Chairman of the 
Committee and the Joint Secretary to the 
Government of India will be appointed by the 
Government ex*officio. These three will be the 
official members. Who the other members may 
be it is not mentioned except that. 

"Such other members as the Central 
Government may think fit to appoint who, 
in the opinion of that Government have 
special knowledge or practical experience 
in matters relating to the textile industry 
and trade and the manufacture of textile 
machinery." 

Here I would suggest that in India now we 
have a number of technicians also, especially 
in the textile industry, who are very well-
versed in the textile trade and textile 
manufacture. It is no use merely appointing 
some big businessmen on this Committee. We 
should go in more for technicians also who 
will be really helpful to the Government on 
this committee. In India, unfortunately, 
technicians are not given as much importance 
as they are given in other foreign countries. 

Sir. the technological revolution, which is 
taking place in a number of countries now. 
depends largely on technicians. There, 
technicians are given a lot of importance. 
Especially in America they are considered 
equals to the big businessmen or the big finan-
ciers who finance the industry. But in India, 
unfortunately, technicians are 
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given rather a low place. They are 
considered to be nothing better than 
«mployees or subordinates. They have no 
voice in running the industry. One of the 
giant corporations of the world, Messrs. 
Unilevers, have On their Board a number 
of technicians who are not interested in 
the distribution of dividend, but who are 
interested in running and expanding the 
industry for the benefit of the country. 
Similarly, Imperial Chemicals, the 
Monsanto Chemicals, Dupont of 
America, all these big corporations have a 
number of eminent technicians on their 
Board. But, unfortunately, in India techni-
cians are not given importance which 
should be given to them. That is why I 
suggest to the hon. Minister that on this 
Committee, which will be serving as a 
sort of watchdog over the textile industry, 
the technicians and not merely the 
businessmen should be given due 
representation and their voice should 
count. That is my suggestion about this 
Committee. Then I go to clause 4 which 
defines the functions of this Committee. 
Clause 4 gives very wide functions to the 
Committee. I would specially refer to 
clause 4(2) (a) which says: 

"The Committee will undertake, 
assist and encourage scientific, tech-
nological and economic research in 
textile industry and textile machinery". 

We have already got three research 
institutions, one at Ahmedabad, one at 
Bombay and another at Coimbatore. 
These three institutions are really doing 
good work and I do not know if this 
Committee would like to duplicate the 
work of these institutions or would like to 
help the work of these institutions 
because it is no use the Government 
spending money for research when the 
industry has already set up these 
institutions which are doing good work. 

What is more necessary today is that in 
the whole textile trade and textile 
manufacturing business, especially   in    
the    fibre    manufacturing, 

where so many new processes are coming 
up, the knowledge that is gained by 
reserach should be made available to the 
manufacturers here. That is more 
necessary. Whatever researches are made 
in our own research institutions in 
textiles, that process and the processes 
which are evolved especially in fibre 
manufacturing Jby other countries should 
be made available to the smaller and 
bigger manufacturers here because this is 
a highly competitive market—the textile 
market—and internationally too it will be 
very highly competitive, and if we want 
to maintain our textile imports in the 
international market, then we have to take 
to the new processes which are being 
daily evolved in the Western countries 
and in a number of other foreign 
countries like Japan and in our own 
institutions also. Our institutions are also 
doing good work but the processes which 
are evolved should be made available. I 
wish that this Committee should set up a 
Standing Committee especially with the 
purpose of making available the fruits of 
research to our industry, to the smaller 
manufacturer and the bigger manufac-
turer here. 

Clause 4(2)  (b) says: 

"This Committee will promote 
export of textiles and textile machinery 
and carry on propaganda for that 
purpose." 

This is rather a wide task because there is 
the Export Promotion Council also. There 
are so many other bodies like the 
Handloom Board, the Silk Board and the 
Handicrafts Board, etc. I do not know if 
this Committee will duplicate their work 
or there will be overlapping, in the 
functioning of this Committee, with the 
various Boards which are already there. 
The implementation machinery which is 
mentioned in this Bill hardly provides for 
this Committee to undertake this work of 
promotion of exports. These are rather 
too wide functions. I am not against 
giving functions to this Committee. I 
would like to make this a very powerful 
Committee with very large functions 
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but at the same time the implementation 
machinery which has been provided in this 
Bill does n°t warrant all these wide powers to 
be given because these powers may remain on 
paper only and may not be implemented. 
There may be some overlapping also with the 
functioning of the Central Silk Board, the 
Export Promotion Council and other 
organisations which are already there. 

I will go to clause 4(2) (i) which mentions 
that this Committee will: 

"advise on all matters relating to the 
development of textile industry and the 
production of textile machinery." 

It is not "mentioned whom it will advise, 
whether it will advise the Government or the 
industry. Suppose it advises both the 
Government and the industry, then also, is it 
going to be some advisory body to the whole 
textile industry or is it merely going to be a 
Committee to ensure better standards of 
textile goods and textile machinery? What is 
the specific function of this Committee which 
we are considering here which will be set up? 
These are rather very wide powers. I am not 
against wide powers being given to this 
Committee but at the same time there should 
be an implementing machinery provided in 
this Bill which would ensure that these powers 
are duly exercised by the Committee. 

Then 1 go to clause 11 which is also 
another important clause because that 
provides for inspection.    It says: 

"The Committee may, on application 
made to it or otherwise, direct an officer 
specially -authorised in that behalf to 
examine the quality of textiles or the 
suitability of textile  machinery...." 

I do not know why it has been kept as 'on 
application made to it'. The Committee  should  
take  the initiative  , 

themselves. They should themselves take the 
initiative and examine the machinery and the 
cotton textile fabrics that are manufactured 
from time to time all over the country. They 
should set up an inspectorate and a series of 
inspectors who can go and inspect. The clause 
'on application made' makes this clause an 
insipid one. This clause is a good one but it is 
completely insipid because it is mentioned 
here as 'on application made'. Secondly, after 
thi3 inspector or the person duly authorised to 
inspect makes a report to the Committee what 
happens? 

"On receipt of the report referred to in 
sub-section (1), the Committee may tender 
such advice, as it may deem fit, to the 
manufacturer of textiles, the manufacturer 
of" textile machinery and the applicant."' 

That is all. After all the process of inspection 
has been done, the Committee will just tender 
advice to the manufacturer, nothing more. 
There is no clause here for enforcement. There 
is no provision for enforcement of what the 
Committee will think fit to do. Just the 
Committee will advise. It will send somebody 
to inspect. The inspector will report and this  
Committee  will  advise. 

I will tell you what happens especially in the 
dyeing process. Many handlocm products 
which we are exporting suffer from the defect 
that the dyeing process is very defective and 
that is why the colours are not fast and we are 
losing market on that account also. So also in 
Khaddar, fast colours are not there. In other 
textiles also the colours are not fast. There are 
a number of dyeing processes, technical, 
scientific processes which will give fast 
colouring. Suppose, some manufacturers are 
not following what this Committee will advise, 
suppose they are advised to follow a particular 
process so that the colour will be fast so that 
our export market will be promoted, and they 
ga 
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on dyeing in the old process and the goods are 
manufactured, after the goods are 
manufactured nobody will know whether the 
colours are fast or not immediately. But when 
the process takes place and if he does not 
follow the correct advice he can be compelled 
to follow the particular process. In that way 
only we can ensure that the advice is carried 
out. 

The whole clause 11 is a good clause. It is 
made insipid, Completely weak, because there 
is no provision for implementation of what the 
Committee thinks after the inspector's report is 
received. I wish very much that this important 
Bill should have been referred to a Select 
Committee so that all these amendments could 
have been made and this Bill could have been 
made a really effective Bill. There is no 
enforcement clause in it. 

Clause 17 is another important one which 
gives power to prohibit exports and internal 
marketing of textiles and textile machinery. 
This is a good clause because all the 
manufactured goods and textile machinery 
will be inspected and there is an enforcement 
clause also to it but here there is another 
defect which I cannot understand.   It is stated 
in this clause: 

"Where the Committee has established, 
adopted or recognised standard 
specifications for textiles either for internal 
consumption or for the purpose of export or 
has established, adopted or recognised 
standard type of textile machinery and on 
the rec'ommendation made to it in this 
behalf the Central Government is of 
opinion...." 

But who is to make the recommendation? 
Will the Textiles Committee make the 
recommendation or will somebody else make 
the rec'ommendation? It is not clear who is to 
make the recommendation.   The words are: 

"and on the recommendation made to it 
in this behalf, the Central Government is of 
opinion" 

But it is not mentioned whether it is the 
function of the Textiles Committee to make 
the recommendation. If the Committee is to 
make the recommendation then the words 
must be "by it" and not "to it". As it is, it is 
left rather vague as to who is to make the 
recommendation. The Textiles Committee 
may say that it is none of their business to 
make recommendations. The other people will 
say that it is not their business to make 
recommendations. Somebody must make the 
recommendation and the statute as such 
should be clear. 

SHRI MANUBHAl SHAH: If the hon. 
Member will read the whole paragraph, it will 
be clear that the Committee will make the 
recommendation. We have not repeated the 
word. The Committee is the only competent 
body to do it. 

THE VICE CHAIRMAN (SHRI AKBAR An 
KHAN) : S'o you say that there is no ambiguity 
or vagueness. 

SHRI MANUBHAl SHAH: We could add 
the word, but the legal sense is absolutely 
clear even as it is. 

SHRI SURESH J. DESAI: This is a bit 
vague, I think. This particular clause is a good 
clause. But the whole Bill seems to have been 
hurriedly drafted. That is my impression after 
reading the whole Bill and at certain places a 
kind of lacunae occur. 

Clause 22 says that the powers to make 
rules will be given to the Government. The 
Government will make the rules about the 
mode of inspection by the Committee and the 
manner in which samples may be taken by it. 
I hope that the Government will make rules 
regarding inspection and so on, as practicable 
as possible, because very often it happens that 
the modes 'of inspection and the rules are all 
so complicated that these things  go  to  
hamper  the    work    of 
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inspection. I want this Committee to be a 
powerful committee and I want that it should 
be able to go ton inspecting the goods 
manufactured so that the standard    
specifications    are 

' observed and our export markets are 
1 developed. 

Another thing that I want to point -out is this. 
It is a good thing that this Bill seeks to lay 
down the standard specifications for internal 
consumption goods also and not only for the 
exported go'ods. This is indeed a good 
provision because our own consumers when 
they pay the full price, there is no reason why 
they should be cheated and be given an inferior 
quality cloth. This is really a very desirable 
provision and it is something of a new 
departure for which we should compliment the 
hon. Minister. He has done well to say that 
go'ods for internal consumption also should 
conform to certain standard specifications. 

Another welcome thing about this Bill is 
that it provides that the textile machinery will 
also have to conform to certain standard 
specifications. We are now manufacturing a 
large volume •of textile machineries. In fact, 
we •can manufacture a whole textile mill in 
this country and we can export a complete 
textile mill. But we are not doing that now 
because of the large internal demand. And so 
we are not in a position now to export a com-
plete textile mill, though if we wanted, we 
could do it, and I also think that within a few 
years we shall be able to do so. Therefore, it is 
absolutely necessary that at this juncture, the 
textile machinery> manufactured in this 
country also should conform to certain 
standard specifications, because only then can 
the export market for our textile machineries 
also develop satisfactorily. 

The principle underlying this Bill is a very 
commendable one and I welcome it and I 
think no section of this 

House will have any dispute about the 
principle underlying this Bill. I hope it will be 
welcome by all sections of the House. With 
these words, Sir, I support the Bill. 

SHRI KRISHNA CHANDRA (Uttar 
Pradesh): Mr. Vice-Chairman, I rise to give 
my support to this Bill. As has been stated by 
the hon. Minister while making his motion for 
consideration of the Bill, it is an enabling 
measure, a Bill to replace an Ordinance which 
was already there in existence and which was 
being enforced by an Act of Parliament. The 
Textile Fund Committee was in existence and 
it is still in existence and it has been working. 
This Bill gives wider powers to this Textile 
Fund Committee which has already been in 
existence and the scope of its working is to be 
extended. So, I say this Bill is one of the 
measures which the hon. Minister of 
International Trade is bringing in order to 
boost up the export trade of this country. This 
he has been continuously trying to d'o and 
here I would like to pay my tribute to the hon. 
Minister for his commendable work in making 
every effort to boost our expttrts from this 
country. 

The Bill has a very wide scope and within 
its ambit, since the word "textile" has been 
defined to mean— 

"any fabric or cloth or yarn made wholly 
or in part of Cotton, or wool or silk or 
artificial silk or other fibre;" 

every kind of cloth and every kind of yarn can 
be brought. A committee with the name 
Textiles Committee will be constituted under 
the provisions of this Bill, and this Textiles 
Committee will have powers to visit and 
inspect mills, to see the working processes 
there, to find out the defect* and to suggest 
standards and specifications to the Central 
Government so that certain instructions are 
issued for the production of cloth of those 
standard specifications. I believe that the 
Government will not, just on the 
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passing of this measure, begin to take action 
against all kinds of cloth, and all kinds of yarn 
that are manuiactur-ed in this country, either 
by small factories or by big factories, by 
power-looms or by persons with a small 
number of powerlooms or even by 
handlooms. Otherwise, with the definition 'of 
"textile" as it is and the Bill as it has been 
drafted, every factory, big or small, and even 
power-looms, small powerlooms weavers' co-
operatives running only 5 or 4 or 3 
powerlooms and even handlooms, can come 
within the ambit of the provisions of this Bill. 
I hope it is not the objective of the 
Government to extend the provisions of this 
Bill fo all these petty factory people or to 
these handloom people. 

Sir, I find that in this Bill it is not only cloth 
or the textile products meant for export that 
have to conform to certain standard 
specifications and quality mark, but also 
textile goods meant for internal consumption 
are also brought within the ambit of this 
measure. This is very necessary because, as 
has been observed by the previous speaker—
Shri Suresh Desai— our textile trade has been 
going down and this year it has been the 
lowest. And one of the reasons for this fall has 
been that our textile manufacturers are not 
very anxious to export their goods since they 
find a very good and very welcome internal 
market here which gives them good prices.    
So it is very proper that in 

this Bill the Government has 3 P.M.    
laid down that the cloth    or 

textiles meant for internal 
consumption will also have to strictly conform 
to standard specifications and quality mark. If 
this would not have been covered in this Bill, 
this lacuna would have enabled the textile 
manufacturers to manufacture cloth more for 
internal consumption than for export. Even 
now they want that most of their el'oth must 
sell inside the country and bring them good 
prices and thus may not put them to export 
risk. So from this point of view this is a very 
healthy provision that interns RSD.—5 

nal consumtpion has also been brought within 
the ambit of this Bill. 

Now, the hon. Mr. Desai has made certain 
observations in regard to the powera of this 
Committee and the functions of this 
Committee, that they have not been denned 
properly. I also agree with him that they have 
not been properly specified; who is to report, 
who is to make recommendations, to whom 
the recommendations are to be made, but I 
hope this law will enable the Government to 
make the necessary rules and to give neces-
sary instructions as to how these things have 
to be carried on, how these things have to be 
done. The Government has got the powers to 
issue instructions. The Committee has got the 
power to frame regulations. So whenever any 
standard is laid down by this Textile 
Committee for a textile product, that standard 
will have to be notified. I feel it is necessary to 
do so; it will have to be notified; the trade 
mark, the specification, the standard, etc, will 
have to be notified and then the other textile 
manufacturers will be bound to conform to 
that standard. That is the impression which I 
have got from a reading of this Bill that the 
Government will lay down standards, will fix 
certain standards, and will notify these 
standards and those standards will be binding 
upon all the manufacturers of textiles and 
those manufacturers who contravene those 
standards, who do not produce or manufacture 
their cloth according to those standards, will 
become liable to punishment. There is 
provision in this Bill that they will be 
prosecuted and punished with imprisonment 
and/or fine. And it has also- been laid down— 
and the Bill is quite strict in this respect—that 
for the second or third offence there will be a 
minimum punishment of three months' 
imprisonment. The Bill, in order to carry out 
its objective, is quite stiff and if it is carried 
out fully, we can achieve the objective with 
which this Bill has been brought forward and 
placed be- 
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for consideration and passing.   1 hope that 
the hon. Minister will soon,  after the 
passing of    this Bill, constitute this Textile 
Committee. 

There is one more thing about this Textile    
Committee.    The    hon.    Mr. De«ai said 
that the constitution of this Committee is 
very loose.   Certainly it is loose.   
Everything depends upon the Government.    
The hon. Minister may put any number of 
members but I find that in the rules—the 
Bill gives power to the Government to 
make rules—the Government shall specify 
the number of members who will 
constitute    the Committee.   So that it will 
remove to some extent the lacuna but it 
would have been better if in this Bill itself 
the maximum strength of the    Committee  
had  been  laid  down.    In this connection, 
while Government officials on the 
Committee will look with equal favour tor 
disfavour upon all the factories but when    
factory-owners    are taken, when 
industrialists are    taken, especially those 
who are manufacturing textiles, when they 
are taken    in quite a good number, the 
Government should take  special care to 
take    in small-scale manufacturers also in 
this Committee so that they might be able 
to guard the interests Of the    small-scale 
manufacturers against the interests of the 
big factories.    With these observations 1 
again support this Bill. 

SHRI P. K. KUMARAN (Andhra 
Pradesh): Mr. Vice-Chairman, Sir, in the 
morning while introducing the Bill the 
hon. Minister painted a very promising 
picture of the textile industry and also 
declared that the targets that the country 
had set before itself would be achieved in 
a short time. It is a very good thing and I 
hope we will achieve the targets although 
our experience has been that we always 
fall far short of the targets set for our 
development. Even otherwise the textile 
industry is a very big industry in this 
country and that industry now employs 
m'ore than ten lakh workers. Now the 
pattern is, this industry is very highly    
concentrated    in a few 

centres. I wish the Government takes 
steps to see, while granting new licences 
for expansion as well as for starting new 
factories, that they are granted in such a 
way that each district in India has one 
textile factory. I would like the present 
high concentration in Ahmedabad and 
Bombay if possible to be shifted to other 
convenient centres so that this industry 
could be dispersed in an equitable way 
throughout the country. 

Now, this industry has been exporting to 
foreign countries. Of late, during the last 
one or two years, I think the export has 
fallen to a certain extent although of late it 
has been again looking up, I understand. 
As the Minister has stated in his 
introductory speech a number of countries 
have become free and they naturally try to 
industrialise their country and the first 
industry they take up is, 'of course, 
textiles. In this context, not only for 
textiles, but there will be an increasing 
demand for textile machinery also and it is 
very correct that the Government should 
bring the textile machinery also within the 
purview of the Bill. He stated that we are 
now manufacturing nearly 50 per cent, of 
our requirements as far as textile 
machinery is concerned. In Bombay, 
textile engineering has developed to a very 
high degree. We should develop that fur-
ther so that we can export a complete mill 
to any country that may require it, 
whichever under-developed country in 
Asia or Africa whom we think it necessary 
to help develop. 

Although our industrialists have been 
making, huge profits, they are guilty of a 
crime in that they have neglected research 
with regard to the quality of the textiles 
as also with regard to improving the 
machinery. Of course there are one or 
two Research Institutes in Ahmedabad 
and Bombay and I think there is one in 
Coimbatore also but there should be more 
research stations. Well equipped    and     
fully-developed     research 
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institutions should be opened on a regional 
basis throughout India where the industry 
could be helped by developing machinery to a 
very high order. 

Coming to the Bill, I am very unhappy 
about clause 3. It is very difficult to support 
the clause as it stands now. Here the 
constitution of the Committee is left to the 
sweet will of officialdom. The Minister has, of 
course, promised that they will nominate 
highly qualified technical personnel to the 
Committee. That may be so. But I would like 
it to be provided in the body of the Bill itself. 
The interests to be represented, the mode of 
selection of such people, all these things 
should be properly mentioned in the body of 
the Bill itself. So, instead of rushing through 
the Bill I would like it to be referred to a 
Select Committee so that these things can be 
regularised. Nearly ten lakhs of workers are 
employed in this industry and there should be 
representation for the trade unions or the 
workers and they should have a say. As 
practical people they will be in a better 
position to judge the quality of textiles 
produced and their help should be sought in 
this respect. I hope the Minister will keep this 
in view while constituting the Committee. 

It is because of the failure of the textile 
magnates to conform to the quality of textiles 
promised to foreign countries, I think, that we 
are unable to withstand competition from 
Japan and of late, of course, very severe 
competition from China also. It is these 
growing countries which are ousting us from 
our traditional markets. In certain respects our 
people have failed to conform to the business 
ethies while dealing with foreign countries. In 
certain cases, I think, they have not been very 
anxious to export our textiles because they 
have got a very good internal market. They 
are in a position to increase prices whenever 
they want. A very good profit is  always  
guaranteed to them, 

whetther they export the goods or not. Of late, 
I think—I see in the papers—they are even 
clamouring for a further rise in the price of 
cloth. This should never be tolerated. Their 
profit margin is very high. On the other hand, 
while improving the quality of textiles, we 
should see that high quality textiles are made 
available to the people of India at a cheaper 
rate, so that millions of Indians can have better 
clothing facilities. Anyway, the losing of the 
foreign market has made the Government 
wake up to the realities of the situation and it 
is a good thing that the Bill has been brought 
forward for setting up a Committee. As far as 
the aim of the Committee is concerned, it is a 
very laudable one. We should support the 
Government and also see that the reputation in 
foreign countries, as well as among the 
consumers internally, of our products is kept 
at a very high level. I hope the new Committee 
will be able to do it. Of course, there are other 
aspects of the Bill and many hon. Members 
have pointed out the defects therein. Those 
things have to be taken into consideration. 

With these observations I support the Bill. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra) | Mr. Vice-Chairman, I rise to 
support the Taxtiles Committee Bill. In fact, I 
feel that the Bill has come rather too late in 
the day. It is an overdue measure. If we are to 
save ourselves from being ousted from foreign 
countries, it is absolutely necessary that the 
products that we manufacture should be of 
standard quality. Therefore, in order to ensure 
the standard quality of goods this Bill has 
been brought forward. 

[THE DEPUTY CHAIRMAN in the Chair] 

At  least  there    should  be    some  ir-
reducible minimum quality. 

At present the Cotton Textiles Fund 
Committee  is carrying out inspection 
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[Shri Babubhai M. Chinai.] of cotton textiles 
in respect of yarn and fabrics meant for exports 
under the ITEX and FACTUAL inspection 
schemes. These inspection schemes are purely 
voluntary in nature. The quantity being 
inspected currently is of the order of about 16 
per cent, of our total production for export. The 
Cotton Textiles Fund Committee has also 
introduced an ad hoc survey inspection scheme 
whereby the quality of exporting mills products 
will be inspected on a random basis. It has also 
operative quality marking schemes on behalf of 
the All-India Handloom Board by inspection 
and certification of handloom textiles • meant 
for exports. This scheme is also of a voluntary 
nature. But with the advent of the export 
control order pprtaining to 'Bleeding Madras' 
since 1960 and the 'Etawah Bed Spread' since 
March 1963, these two items are subject to 
compulsory inspection. In fact, quality control 
and pre-shipment inspection of 'Bleeding 
Madras' has enhanced the reputation of our pro-
ducts in foreign countries, 

Art silk products are also inspected in large 
quantities for the purpose of granting import 
entitlements and incentives. Compulsory 
inspection and certification of art silk fabrics 
meant for exports. is being carried out by the 
Textile Commissioner's Office. The Central 
Silk Board is at present carrying out 
inspection of pure silk fabrics. In the 
meanwhile, it is proposed that the Central 
Inspection Agency of the Cotton Textiles 
Fund Committee should take over the res-
ponsibility of inspecting rayon and art silk. 

The present Bill seeks to reconstitute the 
Cotton Textiles Fund Committee and enlarge 
its powers. At present the functions of the 
Cotton Textiles Fund Committee have been 
restricted to cloth and yarn only. The Bill 
empowers the Committee to ensure the quality 
of all textiles, whether made wholly or partly 
of cotton, wool,  silk,  artificial  silk or  fibre.    
It 

aiso proposes to entrust the Committee with 
the work of inspection of indigenous textiles 
machinery and stores. The main objective is to 
ensure standard qualities of textiles for 
internal markets and for export purposes and 
the manufacture and use of a standard type of 
textile machinery. 

I personally feel, Madam, that this is a very 
good beginning because, as the hon. Minister 
has said, we have been manufacturing 60 per 
cent, of our requirements of textiles machi-
nery. If we want 10 have a hold or footing in 
the export market for our textiles machinery, it 
is absolutely necessary that we should produce 
machinery at least of a certain minimum 
standard quality, so that we may be able to 
face competition both in respect of price and 
quality. There is no doubt that the objective is 
quite laudable. However, adequate precautions 
should be taken to see that the objectives are 
not defeated due to either defect in execution 
or misuse of powers. We have a dearth of 
trained personnel and, therefore, I would 
suggest that the Government should take nee -
^ry precautions to see that the affairs of 
inspection are in the hands of trained 
personnel, so that they may not be misused or 
there may not be unnecessary harassment. 

It is also not clear from the Bill whether an 
element of compulsion is intended to be 
introduced by the proposed Textiles 
Committee at all levels. I am not one of those 
who would say that there should not be an 
element of compulsion. After all, if we want to 
produce certain standard goods, we will have 
to compel the manufacturer to come up to the 
standard. Therefore, there should be no 
objection to such compulsion which brings a 
good and fair name to the country. It is 
necessary to note in this connection that 
foreign buyers demand supplies of cloth and 
yarn according to their specifications and they 
may  not  favour purchasing  of goods 
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inspected by an authority set up by 
Government. At the same time, if it is a 
uniform policy, I think a foreigner must 
not be reluctant to buy an item which has 
been specified and got cleared by 
inspection by a Government  authority. 

The question of quality control in a 
decentralised sector poses a large number 
of problems. This is chiefly because there 
is no standard of production in the 
decentralised sector. Each unit works 
with its own plan and generally speaking 
the production is determined by the 
nature of the demand. Moreover, they 
cater to individual needs. It is necessary 
to make it clear, therefore, what kind of 
quality control will be exercised on the 
particular type of cloth. 

Clause 17 of the Bill authorises 
Govemmnet to prohibit the export and 
internal marketing of textiles and textile 
machinery if they do not conform to the 
standards laid down by the Committee. 
So far it is all right. But there is a 
provision which say3 that if any person 
contravenes the provision, he is 
punishable with imprisonment or fine or 
both. The provision of imprisonment, I 
personally feel, would be a little harsh, 
and I would request the Government to 
consider this. So far as the fine is 
concerned, it is all right, if the quality is 
not iip to the standard for some reason or 
other. After all a machine or a human 
being is apt to make mistakes 
inadvertently, unknowingly, and 
therefore, putting a clause of impri-
sonment would be too harsh according to  
me. 

Lastly, under the functions of the 
Committee, it is stated that the Com-
mittee may undertake, assist and en-
courage scientific technological and 
economic research in textile industry and 
textile machinery. As it has been very 
rightly pointed out, there are such 
research institutions in the country: one at 
Ahmedabad, namely, ATIRA; another is 
coming up at Bombay, and also at 
Kanpur. 

SHRI AKJUN ARORA (Uttar Pra-
desh): It is not coming up so far. It is 
only going down. 

SHRI BABUBHAI M. CH3NAI: At 
Coimbatore it is already functioning. I 
feel that there should not be any 
overlapping of work which the 
Government intend to do in the 
institutions which have been working at 
present. I personally feel that there is 
need for many more such institutions in 
the country and we need not be satisfied 
with three or four. It should be in every 
nook and corner of the country so that we 
may be able to produce quality goods and 
stand in competition with other parts of 
the world. With fair name our goods will 
fetch better prices if we produce standard 
quality. 

With these words, I support the Bill. 

SHRI ARJUN ARORA: Madam De-
puty Chairman, I welcome the Bill, and 
more than the Bill I welcome the 
comprehensive survey of the problems of 
the textile industry in the country given 
by the hon. Minister this morning. There 
is, of course, no denying the fact that this 
Bill is a Bill to help the textile industry. 

SHRI BABUBHAI M. CHINAI.- Con-
sumer also. 

SHRI ARJUN ARORA: I know the 
industry thinks that way. There has been a 
famous American, Mr. Wilson, who was 
the Chairman of the Genera; Motors. Then 
he became the War Minister or the 
Defence Minister whatever it was. He 
said: "What is good for General Motors is 
good for America"; So, I am sure the hon. 
Member from Bombay, the magnate who 
owns it, thinks that what is . ood for the 
industry is also good for the consumer. 
But the fact is that this Bill when enacted 
will help tbs textile industry primarily, 
and I am not sorry about it because the 
textile inaustry is still the biggest industry 
in the country which gives employment to 
800,000 
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[Shri Arjun Arora.] people.    I am not sorry 
about it.    I am of course sorry that  though  the 
industry is expanding, the number of people 
employed in it is going down year  by  year.    
For  that the  laoour cannot be blamed.    Even 
in Ahmeda-bad„  where   labour   is    most    
highly organised even according to capitalist 
standards, where labour has a record of  
peaceful   negotiation      and   wuere labour has 
settled almost every issue either through 
arbitration or  adjudication,  even    in that    
ideal    centre, Ahmedabad, the employment of 
labour in the textile industry has gone down in 
spite of expansion of the industry. The Working 
Group for the      cotton textile industry which 
was headed by Mr,  Joshi,  the  then     Textile     
Commissioner, reported in 1960 that during the  
last five years between  i955 and 1960 the 
labour force in Ahmedabad had been reduced 
from 141,000 to 131,000.    The  actual  
reduction  of labour force was 15,000 as an 
additional u,000 were employed in new jobs re-
sulting  in  a  net  reduction  of   10,000 men.    
So,  where nobody    can    even raise  his  little   
finger   against  labour and  where  industrial    
relations    are most harmonious even according 
to a Committee headed by the Textile Com-
missioner, in spite of    expansion, the 
employment of labour has come down. Now,   
this    Bill  will  do nothing    to check that  sort  
of  tendency.    As    a matter of fact this Bill 
will if at all help modernisation of the textile 
industry. 

The modernisation of any industry or even 
the rehabil.tation of an industry means that it. 
would employ further rationalisation. The 
problem was gone into by the Indian Labour 
Conference as early as 1957, and in that year 
the Indian Labour Conference laid down 
certain standards for rationalisation. The first 
was that there should be no retrenchment or 
loss of earning of the existing -employees, that 
is, the existing complement should be 
maintained barring ca?es of 

natural separation or wastage. Secondly, they 
said that there should b" an equitable 
distribution cf the gain? of rationalisation as    
between  the  community,    the     employer       
and    the workers.    Thirdly, there should be a 
proper assessment of workloads by experts 
mutually agreed uoon and also suitable 
improvements in the    working conditions.   
This was said in 1957 by a body which was not 
a    labour forum but by the Indian Labour 
Conference, a tripartite body.   In spite of that 
retrenchment has continued and continues. So  
while  pleading for the modernisation of the 
textile industry, while accepting the need cf 
rehabilitation of the industry which has at least 
a hundred mills  where the  machinery is in an 
extremely unsatisfactory condition, I would 
urge upon the Minister to insist that the 
principles of rationalisation agreed upon in the 
15th Indian  Labour     Conference in  Delhi 
are implemented both in letter and in spirit.    
The  learned  Minister is in  a position to do so 
because    wherever rehabilitation   and     
modernisation   of the textile industry is taking 
place, it is taking place because the  Govern-
ment  and the  agencies     financed  by the  
Government  render  help  to  the industry. 

The net cost of modernisation, according to 
the industry a few years back, was estimated at 
Rs. 180 crores. The industry does not have Rs. 
180 crores. The industry is frank enough to 
admit that it does not have it and it is the 
Government which through various agencies is 
financing the modernisation of the cotton 
textile industry. So, the hon. Minister is in a 
position to insist upon the industry to honour, 
both in spirit and in action, the commitments 
made by the industry itself at the 15th Indian 
Labour Conference. Unless that is done, even 
modernisation, even the installation of the 
latest machinery, will not produce goods of the 
highest quality. 

Good industrial relations, harmony in 
industry and co-operation of labour, these are 
the pre-requisites of good quality products.   
This   Bill   concerns 
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with the end-product of the industry and the 
fact that the hon. Minister of International 
Trade is looking after the textile industry on 
behalf of the Government makes it obvious 
that the end-result is important. And the major 
task set by the Government before the texile 
industry is export and ever-increasing export. 
So, the quality of the end-product is most 
important and that quality can be ensured only 
if there is proper cooperation between labour 
and management. And proper co-operation 
between labour and management will come 
only if there is security of employment, only 
if labour feels that any improvement in 
machinery—even improvement in working 
conditions— will not mean less employment. 
If labour does not feel that there will be no co-
operation. 

The story  of  the  modernisation   of the 
cotton textile industry is a very important one.    
This industry had its field-day during the war 
and the postwar years.    Our former rulers,    
the British,  did many mistakes.    One  of them 
was that they repeatedly sent me to prison.    
But  they  did  some  wise things also, and one 
of them was that at the beginning of the 
Second World War, the Government issued a 
note of warning  to   the     industrialists   gene-
rally that they would And themselves in 
difficulty at the end of the war and that profits     
made     during the war period  should not be 
frittered  away by  large  dividends  being  
distributed to the shareholders.   In spite of 
these warnings, it is regrettable to note that in 
many of the    units of the textile industry,  
profits  were  not  conserved for the future 
benefit of the industry and   large   dividends  
were     declared during those years of 
abnormal profits.    So, then the industry made 
abnormal  profits  and  squandered  them away 
and now, . when the country's interests and the 
interests of the industry itself require 
modernisation of the    industry, it is the    
Government which has to look after the 
interests of the  industry.    I wonder whether 
the Government  is     taking  due   care  to 
ensure that the many advances made 

by the Government for modernisation and for 
improvement in the industrial equipment are 
so spent that the Government will get the 
money back. I do hope that the hon. Minister 
is careful about that. 

It is, of course, very interesting to find that 
it is the public money whteh is being used 
continuously for the improvement of the 
plants owned by the private sector. The 
protagonists of the private sector should make 
a note of it that in the year of grace 1963, the 
private sector is unable to finance its own 
rehabilitation in spite of the fact that when the 
workers claim a share in profits as bonus, the 
rehabilitation of the industry is considered as a 
prior charge. And our experience at Kanpur at 
least has been such that the counting of reha-
bilitation as a prior charge means a complete 
denial of bonus to the workers. It is a 
wonderful arrangement from the point of view 
of the industry, and I am sure that the Bonus 
Commission is doing something about it. The 
delay in the submission of its report is 
something which labour finds very 
unsatisfactory. 

Madam, time and again there is    a constant 
pressure on the Government from   the  industry  
for  their  illegitimate demand for an increase in   
the rates  at     which  ex-mill  prices    are 
fixed.   It is very    interesting to find that  the 
present ex-mill  prices were some time back 
fixed by the industry itself.    Government only 
approved of them.    And now, there is a 
constant pressure for Government's agreement, 
for  Government's     approval,   of  the demand 
for higher prices.   This House and the  other  
hon.     House  and  the country as a whole have 
been concerned over this rising spiral of prices 
and it is well known that a rising sDiral of 
prices hits the poorer sections  of our people.    
The Government should not agree to any 
demand for higher prices of cotton cloth in the 
country. As a matter of fact, the Government 
should  declare     from  the  house-top that  it 
will not  agree because what happens is that 
every time the various 
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[Shri Arjun Arora.] mill-owners' 
associations press their demand for 
higher prices, the petty traders, not 
knowing what will happen, begin to 
hoard cloth and refuse to sell it at the 
current rate. The result is that prices go 
up. Merely because powerful people—
and textile industry is a very powerful 
industry both economically and 
politically— raise a demand for higher 
prices, people in the suburbs think that 
the prices are going to rise and that 
psychology pushes the prices up, and the 
experience in the country has been that, 
once the prices are pushed up, they never 
come down. So, it is in the interests of 
the economy of the country that the 
Minister should this evening declare that 
he will not yield to this constant and 
persistent pressure from high quarters in 
the textile industry for a further revision 
of cloth prices. 

Madam, as I submitted earlier, co-
operation of the organised labour is a 
prerequisite for the stability of any 
industry. In cotton textile industry, there 
was a Wage Board which gave a 
unanimous report. The manner in which 
the employers in the country 
implemented the unanimous recom-
mendations of the Wage Board was 
extremely unsatisfactory. The fact is that 
only when the Government came out 
with a threat of legislation—and a Bill 
called the Cotton Textile Wage Board 
Bill was introduced in this House—only 
then did the industry implement the 
unanimous recommendations of the 
Wage Board. Now that is a wrong 
attitude, and that is an attitude which will 
not give industry the co-operation of 
labour. 

There is in Kanpur at the moment 
grave discontent amongst the textile 
workers, because the award of Dr. 
Sampurnanand, who was appointed 
arbitrator as a result of an agreement 
between industry and labour, is not being 
implemented by the employers where the 
award makes it obligatory for the 
employers to pay some money to the 
workers. There are two parts of the 
award, Madam.   One part puts 

certain obligations on the workers in 
respect of increased work-load and 
increased responsibility. That part the 
employers have enforced upon the 
workers. The other part concerns payment 
of higher emoluments, gratuity, bonus, 
etc. That part the employers are not 
implementing, and it is only D.I.R. which 
stands between the workers and the 
employers; because of the D.I.R., because 
of the various restrictions and also 
because of the sense of responsibility 
which the workers have in this period of 
emergency, they have not struck work. 
But as far as the employers in Kanpur are 
concerned—I am sorry the two 
representatives here are absent at the 
moment—the employers at Kanpur have 
done everything possible to bring about 
chaos in the industry by not implementing 
the Sampurnanand Award. It is a 
provincial matter, implementation of 
awards is a provincial matter, but the 
successful running of an industry is a 
matter of concern for the Minister of 
International Trade. Now, Madam, there 
are one or two mills in Kanpur, which do 
export certain things. Elgin's for example; 
though situated far away from the ports it 
is exporting a crore of rupees worth of 
cloth every year to the Middle East, and 
European countries also. So it should be 
the concern of the Minister for Interna-
tional Trade to see that the Sampurnanand 
Award is implemented at Kanpur. 

Madam, the hon. Minister was rather 
enthusiastic about the growth of synthetic 
fibre industry in the country. It does add 
to the quantity of wearable apparel 
available to the people, but I am not sure 
whether it is a healthy growth. There have 
been, in this House, repeated questions 
about synthetic fibre causing skin 
diseases, and the present Health Minister, 
I am told, has certain views about the bad 
effect of artificial fibre. I do not know 
whether before issuing licences for 
setting up rayon and other synthetic fibre 
plants, the views of the Health Ministry 
are taken into consi- 



353        Textiles  Committee      [ 19 NOV. 1963 ] Bill,  1963 354 
 

deration, and this aspect of artificial fibre 
causing skin diseases needs greater 
attention on the part of the Ministry of 
International Trade and the Development 
Wing which generously issues licences 
for setting up plants of synthetic fibre. 

Then, Madam, all the raw material 
needed for these plants is not available in 
the country, and this rayon and other 
synthetic fibre Dlants are a constant drain 
on our meagre foreign exchange 
resources. I wonder how long it will take 
for the industry to give up its dependence 
on foreign raw material for producing 
synthetic fibre, which makes people look 
very smart and rather too gay. As a matter 
of fact, some of the sarees of artificial 
fibre are rather too transparent to be 
permitted to be worn on public streets. 
But it is for these that foreign exchange is 
made available. I feel that this thing 
should receive a little more serious 
attention of the Government, and no 
further expansion of artificial fibre 
industry should be allowed unless the 
industry is able to produce all its raw 
material in the country. 

With these words, Madam, I support 
the Bill which will, in one aspect at least, 
improve matters. 
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SHRI M. RUTHNASWAMY (Madras): 

Madam Deputy Chairman, while every 
one interested in the progress and 
prosperity of the textile industry would 
welcome any measure that pro-mote3 the 
quality    *f our    textiles, 

there are some clauses thai require a 
critical examination. It is a pity that the 
Minister in his introductory speech spent 
so much time on a brilliant historical 
enlogy of the textile trade and, hustled by 
an interruption from the right, spent very 
little time over the explanation and 
defence of the important clauses of this 
Bill. The crux of this Bill consists in the 
clauses Which concern the composition 
and the work of the Textiles Committee 
that is proposed. The clause dealing with 
the composition of the Textiles 
Committee, clause 3(3) (d), is rather 
vague.   It says: 

4 P.M. 

"Such other members as the Central 
Government may think fit to appoint 
who, in the opinion of that 
Government, have special knowledge 
or practical experience in matters 
relating to the textile industry and trade 
and the manufacture of textile 
machinery." 

I wish the clause had been more explicit 
in regard to the kind or class of people 
that would be invited to serve On the 
Committee. One class, of course, would 
be representatives of the textile industry, 
the management and proprietors. Another 
member of the Committee would be one 
representing the consumers because they 
are the people who are to benefit from the 
produce of the textile industry. Special 
care should be taken that politicians are 
excluded from this Committee because it 
is very easy . . . 

SHRI SHEEL    BHADRA    YAJEE 
(Bihar): Why  not if  the     politicians 
are also experts in the textile indus 
try? 

SHRI M. RUTHNASWAMY: It is very 
easy to defend the appointment of 
politicians to this Committee because 
politicians in Bombay and Ahmedabad 
have some connection with the textile 
industry and, there- 
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fore, it is necessary that care should be taken 
by the Government in the composition of this 
Committee that only those who are directly 
concerned with the textile industry, whether as 
producers, managers or consumers, should be 
invited to serve on the Committee. 

With regard to the work of the Committee 
also, the danger of introducing bureaucratic 
methods should be avoided because, I see, that 
all kinds of inspectors and employees of the 
Committee are to be appointed. Care should be 
taken that the number should be kept down 
and, I hope, that the Government will see to it 
in the grant of subsidies and other subventions 
to the Committee that they will insist that the 
personnel employed by the Committee, the 
officers of the Committee, the inspectorate of 
the Committee should be kept down as low as 
possible. Again, the danger of corruption, of 
blackmail, where Government is concered 
with the industry, will always be present and 
therefore, I hope the Government, in the 
composition and in the direction that it sends 
to the committee in regard to its work will see 
that these dangers are avoided. 

With regard to the work of the Committee 
also provision is made for the setting up of 
laboratories and institutions of technological and 
economic research, but I am sorry to find that no 
mention is made of the need for a department of 
design in the organisation of this Committee 
because after all modern goods depend for their 
sale upon the design and the more modern and 
more varied the _ design is, the more chances the 
textile goods have of being purchased in the 
foreign markets. In this connection, I would urge 
that one important section of employees of the 
Committee should be a band of commercial 
travellers or salesmen who would not pay 
periodical visits like the commercial delegations 
sent out by the Government from time to time 
who go there, have a joy-ride all    over    the 
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country, look at this industry or that industry 
and send a report. We must have permanent 
commercial travellers in each of these 
countries who would study the tastes of the 
people, find out what designs they require, 
what kind of goods they require, the quality, 
the colouring, design, etc., so that they could 
send their faithful reports to the Committee 
and thus help the industry. 

SHRI K. SANTHANAM: IS it not the 
business of the Marketing Committee? 

SHRI M. RUTHNASWAMY: Whatever 
Committee it may be, if you want to promote 
exports, you must see to it that attention is 
paid to the design and to the taste of foreign 
buyers because you cannot dump your goods 
on these countries whatever their design may 
be and expect these goods to find an easy 
market in the foreign countries. 

There is a still more dangerous clause in 
this Bill which equates the employees of this 
Committee—clause 16—to  public  servants.   
It  says: 

"All officers and employees of the 
Committee shall, while acting or purporting 
to act in pursuance of the provisions of this 
Act or of any rule or regulation made 
thereunder, be deemed to be public servants 
within the meaning of section 21 of the 
Indian Penal Code." 

Now, public servants enjoy certain immunities 
with regard to search, with regard to visits and 
so on and any action taken by citizens against 
public servants are attended by special penal 
consequences. Assault on public servants, for 
instance, is a more grievous offence than 
assaulting a citizen. Making these employees 
of a business concern or a business committee 
equal to public servants seems to be a very 
dangerous move. They must be treated as 
employees of any private industry, taking all 
the advantages and suffering from all the  dis- 



 

[Shri M Ruthnaswamy.] 
advantages of employees of these industries. 
Just because it is a Committee appointed by 
the Government, the employees of these 
should not be treated as public servants. It is 
not even business conducted by the Gov-
ernment, not directly conducted but it is 
business conducted by a Committee which has 
to deal with the textile industry and therefore, 
I think, this is a very dangerous provision. 
This Committee should be conducted on 
purely business lines. The appointment of 
employees should be on commercial 
principles, on business principles. 'Hire and 
fire' should be the principle governing the 
recruitment, employment and. the 
maintenance of these employees. Once they 
are treated as public siervants, they will have 
all the immunities of public servants. They 
must be tried, even for the slightest offence, 
according to certain rules which would 
prevent the Committee from conducting itself 
on business lines. 

Finally, I think, there should be some 
provision for testing the utility of the work of 
this Committee. There should be a periodical 
evaluation of the results of the working of this 
Committee. If it is found that the work of the 
Committee has resulted in the promotion of 
the quality of our textiles, in the greater 
volume of trade that this Committee promotes 
or fosters, then it would be advisable to 
continue the existence of the Committee and 
the work of the Committee. Provision should 
be made in the Bill or by rules framed 
thereunder by the Government for the 
periodical evaluation of the work of the Com-
mittee and the Committee should be 
periodically changed. There should be 
periodical changes in the composition of the 
Committee. It should not be composed of 
permanent members when they will get into a 
rigid groove and will not serve their purpose. 
Provided these qualifications and modifi-
cations are borne in mind, I think this 
Committee    would    serve    a    useful 

purpose, and this Bill would really promote 
the prosperity of the textile trade. 

SHRI K. SANTHANAM: Madam, the hon. 
Minister gave an eloquent description of the 
importance of the textile industry. No doubt it 
is the biggest industry. At the same time I think 
that in recent years the textile policy of the 
Government of India has not been altogether 
blameless. I do not think the textile industry is 
a net earner of foreign exchange. I think it is 
rather a net consumer of foreign exchange or 
at least even if it is an earner at all, it is only a 
marginal earner, and it consumes almost 
everything that it earns. And this is very 
strange. And this sad feature is due to the fact 
that the Government of India has been 
permitting internal consumption of cloth made 
from imported cotton. Also, in recent years, it 
has been encouraging the internal consumption 
of synthetic fabrics made of imported 
synthetic fibres. In both these respects. I think 
it has been altogether faulty. I do not see why 
the richest Indian or the biggest Indian should 
not be content with wearing cloth made of 
Indian cotton and why he should want to wear 
fabrics made of imported synthetic fibres. If 
the Bill is confined to ensuring the quality of 
cloth made of imported cotton and of synthetic 
fabrics made of imported fibres so that the 
cloth made of such cotton or fibres is exported, 
then it would be doing Indian economy a great 
service. Instead, this Bill provides a machinery 
for producing standard cloth over the entire 
textile industry. 

I submit that every democratic legislation 
should seek to take the minimum powers 
needed for the present, and it should be as 
precise as possible and the capacity for the 
misuse of power or for oppression should be 
reduced to the minimum, But the Government 
of India has got into the habit of framing Bills 
on the opposite prineioles, that is to say, take 
the maximum powers, make them as vague 
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as possible and whenever they want, have the 
power to oppress, as much as they choose. 
Thig Bill also, I think, jg framed, more or less, 
on such principles. 

As I have said, it is not possible or desirable 
to have quality control over the entire textile 
industry, because that will mean quality 
control over the entire cotton production. Our 
country produces all kinds of cotton, the worst 
cotton as well as the best cotton. How can you 
have complete quality control from top to 
bottom over all such cotton? Axe We to be-
lieve that it will be open to the Committee to 
ban or prohibit cloth made of very poor 
cotton? Therefore, this quality control should 
be confined to some sectors only, only to 
specific sectors, sectors involving exports and 
also on cloth used for special purposes, like 
army clothing or for other apecialised 
purposes. Otherwise the people of India may 
well be left alone to look after the quality of 
their goods. 

SHRI AKBAR ALI KHAN: It will be 
desirable, though difficult to implement 

SHRI K. SANTHANAM: It will be difficult 
and, I think, also undesirable in the 
circumstances for Government to take 
unlimited powers for things which they cannot 
do properly. 

In this connection, I have also the same 
apprehensions as Mr Arora that because you 
have passed the Bill for better quality cloth, all 
the textile Kiillowners will say: "We will pro-
duce better cloth and so pay no higher prices." 
That will be the immediate consequence of 
our very enthusiastic endorsement of this Bill. 

SHRI AKBAR ALI KHAN: That Will be 
effectively controlled. Rise in prices will be 
controlled. 

SHRI K. SANTHANAM: Who will control 
it? You have seen how from yesterday the 
price of sugar has been 

increased. Every year the prices are 
increasing. During the last three years, have 
you ever seen the reduction in price of any 
article brought about by Government's action? 

SHRI R. S. KHANDEKAR (Madhya 
Pradesh): They have decreased the price of 
vanaspati. There was a news item the other 
day. 

SHRI K. SANTHANAM: I think the 
vanaspati industry must have asked for such 
reduction. 

Many hon. Members have pointed out the 
vagueness of clause 3 of the Bill. Is it not 
necessary, when you appoint a committee, to 
say that it will consist of a maximum number 
of so many members? According to the text of 
the Bill you can appoint life-members, 
members for their life-time, and the 
committee can theoretically become a 
permanent caucus. Of course, I know that the 
hon. Minister   .   .   . 

SHRI DAHYABHAI V. PATEL: (Gujarat): 
And then they will have the Kamaraj   Plan. 

SHRI K. SANTHANAM: Of course, the 
hon. Minister will say "We are not going to 
appoint such an unlimited number of members 
or for unlimited periods of time." But then 
why should they want the power for 
appointimg an unlimited number of members 
or for unlimited periods of time? It is the 
fundamental principle that I am stressing. 
Such legislation is altogether faulty and 
should not be brought before any House. 

I have already stated that the Bill is vague 
and now in part (c) of subclause (2) of clause 
4, the power given to the Committee is too 
wide: 

"establish, adopt or recognise standard 
specifications for textiles for the purposes 
of export and for internal consumption 
and". 

At any rate, if they had put in a provision as 
'for such purposes as the Government may 
prescribe from time 
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[Shri K. Santhanam.] to time'—or 
some such thing, then at least there would 
have been some limit. Now of course, we 
shall be told that the Government will 
issue such instructions from time to time. 
But the obligation to issue them will not 
he there. Therefore, it will be open to this 
Committee to take as much power as it 
feels inclined to do . 

Then again in sub-clause (1) of clause 
11 it is stated: 

"The Committee may, on application 
made to it or otherwise," 

Why should it not be always on appli-
cation by somebody? After all, if things 
go wrong there will be somebody, either 
the foreigner who ^othis cloth from India 
or some internal consumer or somebody 
else, who will find fault with the product. 
If the whole world is satisfied, who is this 
Committee to come and say that it is not 
satisfied? Why should there be this word 
"or otherwise"? Of course, the power may 
be used legitimately, but it is possible of 
abuse and it may be used for harassment. 

Then again, in clause 17, the terms are 
very wide; "... which do not conform to 
the standards laid by the Committee in 
respect thereof, should not be exported or 
sold for internal consumption, the Central 
Government may, by order published in 
the Official Gazette, prohibit such export 
or sale." It is not given to the producer to 
ask for an arbitration, to ask for the 
establishment of a technical committee, to 
question the findings of this body. 
Supposing a mill for some reason has 
produced sub-standard cloth. I can 
understand the Government issuing 
instructions that it should be stamped as 
sub-standard cloth atid Bold at a reduced 
price but here they are empowered to 
completely prohibit its sale. Of course we 
shall be asked to believe that the 
Government is not such an autocratic or 
oppiessive body and we should trust its 
judgment    Then why should there bo a 

Bill? Only there should be one clause 
saying that the Government may establish 
a Textiles Committee and endow it with 
such powers, functions, qualifications 
and conditions as it may choose to. All 
these other clauses are useless. 

There is one aspect with which I am 
particularly concerned and tliat is, how 
this Bill is going to affect the millions of 
handloom weavers spread all over the 
country. We know that the master 
weavers are oppressing the smaller 
individual weavers. We know that the 
Handloom Cooperctive Societies are not 
very favourably inclined to those who 
choose to be independent, who choose to 
make their own cloth. How are we to be 
sure that the inspectors appointed by this 
Committee will not become the tools of 
these vested interests especially in remote 
areas? If it were at least in big towns, then 
there will be complaints and there will be 
some remedy but to say to a handloom 
weaver in a remote area that his cloth is 
not of standard quality would practically 
amount to driving him out of his job. 
Therefore, I want a proper assurance from 
the Minister that this quality control will 
not be applied to the hand-loom sector 
except where the hand-loom cloth is to be 
exported and therefore quality has to be 
ensured to the foreign indentors. So far as 
the local people are concerned, they know 
the handloom weavers personally and 
they know the quality also by actual use. 
Therefore the consumer here should be 
left to be the proper judge. As a matter of 
fact, of the many patterns of sarees 
produced in Madras no inspector of this 
Committee can be a proper judge. It is our 
ladies who can properly judge whether 
the patterns and the colours are proper or 
not. So, no such power should be given to 
this Committee to deal with all these spe-
cialised kind of weaving where the 
consumers and the producers have got 
intimate relations. Therefore, I am really 
apprehensive of the possibilities inherent 
in the Bill and though I would personally 
like to have    the 
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powers strictly limited, I earnestly hope 
that the Minister will see to it that all 
possible abuses are eliminated. 

Thank you, Madam. 

 

(1) The Cotton Textile Fund Or-
dinance, 1944; (2) The Cotton Textile 
(Control) Order, 1948; (3) The Cotton 
Textile (Control and Movement) Order 
1948; (4) The Cotton Textile (Export 
and Control) Order 1949; (5) The 
Cotton Control Order, 1955; (6) The 
Cotton Textile (Production by 
Powerlooms) Control Order, 1956; (7) 
Staple Fibre Control Order 1958; (8) 
Woollen Textiles (Production and 
Distribution) Control Order, 1960. 
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SHRI MANUBHAI SHAH: Madam Deputy 
Chairman, I do not want to distrub the hon. 
Member. I think firstly the Textiles 
Committee Bill is 

being discussed and not the whole export 
sector and some figures which the hon. 
Member has given are not quite correct, but I 
do not want to contradict him. 

 
SHRI MANUBHAI SHAH: May I suggest 

that he is discussing all the export trade of the 
country, except the Textiles Committee Bill? 
It will perhaps be much more easy if the hon. 
Member confines himself to the relevant 
provisions of the Bill. All the facts that he has 
mentioned relate to the general export trade—
this is not the forum for it and there are other 
occasions—how the exports of different 
commodities are going up and all sorts of 
things. I do not want to interfere with his 
speech, but I do believe that facts may 
perhaps be adhered to. 
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"The Textile Commissioner has 

delegated his own powers under 
various   orders  to  other  officers." 

 
"The Committee consider that the 

implementation of some of the im-
portant Control Orders has not 
received sufficient attention from the 
organisation due to either inadequacy 
of staff or want of requisite and well-
knit enforcing machinery. The growth 
of unauthorised powerlooms is a point 
for consideration." 
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"The Committee are glad to know of 
the steps taken to improve the 
inspection service. The Committee 
suggests that the Committee may lay 
down a time limit within which the 
goods offered for inspection would be 
inspected and the certificates issued." 

"Has been prohibited under section 
19 of the Sea Customs Act, 1878, and 
all the provisions of the Act shall have 
effect accordingly." 
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"The Committee may, by general or 

special order in writing, direct that all or any 
of the powers or duties which may be 
exercised or discharged by it shall, in such 
circumstances and under such conditions, if 
any, as may be specified in its order, be 
exercised or discharged also by any officer 
or employee of the Committee specified in 
this behalf in the order."  

THE DEPUTY CHAIRMAN: There is also 
a statement to be made by the Railway 
Minister. 

 
THE DEPUTY  CHAIRMAN:      How 

much more time will you take? 

 
THE  DEPUTY  CHAIRMAN:      You want 

five minutes more? 

 
THE  DEPUTY     CHAIRMAN:     All 

right,  five minutes.  
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"No prosecution for any offence 

punishable under this Act shall be 
instituted except by or with the consent 
of the Central Government." 
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"No suit, prosecution or other legal 

proceeding shall lie against the 
Committee or any member, officer or 
employee of the Committee for 
anything which is in good faith done or 
intended to be done in pursuance of 
this Act or of any rule or regulation 
made thereunder." 

 



397     Textiles Committee     [ RAJYA SABHA ] Bill, 1963 t9g 

 

STATEMENT RE A TRAIN-BUS 
COLLISION NEAR REN STATION   

ON   18TH  NOVEMBER, 1963 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI S. V. 
RAMASWAMY) : On 18th November, 1963 at 
about 17.23 hours, train No. J 114 Down 
Goods proceeding from Merta Road to 
Phulera, just alter passing Ren station, 
collided with a passenger bus at an unmanned 
level crossing situated between the Up Outer 
and Home Signals of Ren station. 

As a result, the bus was smashed and eight 
out of the 34 passengers travelling in the bus 
were killed on the spot. The remaining 
passengers were in the first instance taken to 
the Railway hospital at Merta Road for pre-
liminary medical attention. Eleven of these 
passengers were discharged at Merta Road 
and the rest, i.e., 15 were sent to. Jodhpur for 
further treatment in the Civil Hospital. 
According to the latest    information,  nine 
persons 

are admitted in the hospital of whom five are 
reported to have been seriously injured. 

Relief train with medical van and medical 
officers of the Railway was rushed from 
Merta Road and reached the site at 18-47 hrs. 

The Divisional Superintendent, Jodhpur 
and other Divisional Officers of Northern 
Railway rushed to the site of the accident 
immediately on receipt of information to 
assist in relief operations. The District and 
Police authorities also reached the site shortly 
after the  accident. 

The cause of the accident is under 
investigation and an officers* enquiry has 
been' ordered. 

THE TEXTILES COMMITTEE BILL, 
1963—continued 

SHRI MANUBHAI SHAH: I will perhaps 
take up the detailed reply tomorrow because 
several points have been made. I only want to 
thank the House and the hon. Members for 
the intense interest that they have taken. 

On a point of clarification. On the matter 
which Shri Chordia raised about the Estimates 
Committee, I just wanted to clarify that he was 
bringing all Vhe various reports about general 
exports and the performance, which are 
entirely contrary to facts. So far as the 
Estimate Committee's observations of that 
particular year's performance about textile 
exports were concerned, I did not say that 
those facts were wrong. About the overall pic-
ture that he was drawing, without any 
disrespect to anybody I was merely telling him 
that firstly, in my humble opinion, the debate 
today was not about all the exports of all com-
modities to different countries for the last 
several years but was only about the Textiles 
Committee. Secondly, there were the figures 
which he was quoting of various other count-
ries; for instance, he cited the case of 


